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5/
)haﬁ'ijeen brought to the notice of the undersigned that some of the Judicial

s .
\% ‘are not complying with the applicable Leave Rules i.e. Delhi Higher Judicial
Service (Leave) Rules, 2010 and Delhi Judicial Service (Leave) Rules, 2011 and the
instructions contained in letter No.450/Gaz./P.F. dated 08/9/01.1986, No.456/Gaz./P.F.
dated 14.05.1999 and No.5883/Gaz./P.F. dated 01.03.2004 of the Hon’ble High Court of
Delhi, New Delhi (copies annexed).

It has also been observed that the Judicial Officers posted in Rouse Avenue
District Courts Complex are frequently applying for one or two days Medical
(Commuted)/ Earned leave instead of casual leave. Therefore, it is impressed upon all
the Judicial Officers of Rouse Avenue District Court Complex not to apply for one or
two days Medical (Commuted)/Earned leave, if they have more than two casual leave in
their leave account. The application for Earned Leave should be submitted fifteen days in

advance unless prevenied by exigency completely unanticipated.

It is further impressed upon that ‘leave cannot be availed as a matter of right’ and
all leaves should be taken in conformity with the applicable Leave Rules and the

instructions of the Hon’ble High Court of Delhi, New Delhi.

(Dinesh Bhatt)

Principal District & Sessions Judge-
cum-Special Judge (PC Act) (CBI),
Rouse Avenue District Court,

New Delhi.

No.Leave/RACC/Gaz./2025/ 21 $32/C —718% 9/ £ Dated : ) 5 /)/ /2725~

. z
Copy forwarded for information and necessary action to:- At lreol

&

The Registrar General, High Court.of Delhi, New Delhi.

2. All the Judicial Officers,Rouse Avenue Court Complex, New Delhi along with copies of
letters No.450/Gaz./P.F. dated 08/9/01.1986, No.456/Gaz./P.F. dated 14.05.1899 and
No.5883/Gaz./P.F. dated 01.03.2004 of the Hon’ble High Court of Delhi .

-~ The Website Committee, Tis Hazari Courts, Delhi.
4. The P.S. to undersigned.
5. In-charge, R & 1 Branch, RACC, New Delhi for uploading the same on the LAYERS.

Principal District & Sessions Judge-
cum-Special Judge (PC Act) (CBI},
Rouse Avenue District Court,

New Delhi.
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Frem :

The Registrar

HIGH COURT oF DELHI,

New Dalhi.

Te =

The District & Sasasimns Jud
'DELHIu gu’

Nsw Omlhl, dated thudfhh Japuary, 1986,
Sub :- GRANT OF LEAVE TO JUDIéIAL OFFICER .

Sir,

[

I am directad te rsfer te tha correspordesnce

resting with this Ceurt's communications noted

in tha
1. Order Ne. 56/Gaz./P.F. 0t. 19.12.83
2. Lettar Na. 2735/Gaz /PF Dt. 19.2.85

g L

margin

on the above subject, and te say that the instructians
centainad therein ars net bsimg comglied with

strietly. It has bsen stated therein that ne sarn=d -
leava fPor less than 3 days should be aopllied unlses

thers is extrema axigency. ' In casam it becomas

abselutaly nascassary to take marned laave for less

than 3 days; the applicatisn should ba supcortad -
s
by full reasons. Tha officers wera askedlthay shauld

apply lsave sufficisntly in advance at lsast, forbtnight

-

-

and that in cass of extrsmes urgsncy, permissien of
the High Ceurt may be obtained dn te\aphona bhafore
pracasding on leave. Thay uwsrs also ampgha=ised that

tha madical leave sheuld bs suppertad by the requiaitg:

e A o e i, L =

certlficatas Prnm thae authorlsad Madical Attsndaint

as.orsuxded in lsava rules and thit thay should not
Vi '



L
s xhaust the casual leava {n the firat fay manth= aqg

that Lt casuld be availad for gncunl Per Sadog grve o

nature »f yerx thrsugheut the yasar,

It has bwen Peund that applicatiena ara =-{1!
being recajvad for grant of sarnsd lssve Per net only sn=
ts three days but alse ars receivad in this Ceurt enlyv
day er tue #afere tha date ef lasavs appllied Per and many
2 times sven after ths' laave had bsen auaila{-f. It Ln,
therefers, nacassary that apolicatisns for grant sf sirnad

leave sheuld be submititead wsll in advanca and the = 1ma a0

be ferwarded te this Cesurt immadistwly wn thalr rscai-t,
A&o that erders could be ebtsined tharsen and cemminictdd
te the efflicers .applyiny lsaver bafare the data thay

hava te prscaed en loave,

1 am, ther¢fars, te request ysu ta imgraea -on

the Judicial DFfficers once egain that ths laiva :ainnma-

bs claimed as ef 3 right. Thuy should naly uall {n
advanca, at least a furtnlqht,ror the grant af airnad la..a
and should nat orocaqd on leavs in antici~yitian 3% o+
sanctisn in dus ceursa. They sheuld avall Cy a1l lmian
10 such 2 mannar that it is 9or=ad o,4r e “Nole gt .
Calsndacr year te meat any unfersasn axiger Len, ~“-p

garned leave in dribolets Fer a da/s ®r Lug far (+-sm- .



and urgent-natune af work ar bnitf illness is not
advisable. It may also kindly be ensursd.that the
apolicatiens for the grant of marnad lasavs be ferwarded .
to this Ceurt well in advancs, sJE?ﬁ;ss csuld bs granta-
te the concernad sfficer bafore the date bﬁé& procaesdf on

L]

lsava and that the applicatisns far ths grant of commuted

lmava be Feruardaed ta th;a C-urt after hauing bean

o —— T Ry e, — ——— i s
o e e ” - -

_ensurad that thesa are accempanisd by the reqUisite

T i et A -

madlcal cartif;cataa Fram _an authnrisad mtdlcal Attandant

tes avaid Unnecessary cerrsspandenca te gst the Formalitiss

.o e Can meE i

camalatad,

Yours Faithfully,

Padaor Py
REG IST—AAT"

TR P eam e



AMOST INMEDIATL.
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No, 5883 Lo LI .-}f & gl .—}-:'ry‘
' 2356
From: o0 L
The Registear(Vigllance), ’ L o ;
i ligh Court of Delhi, S R |

New Dothi.

o
The District & Sessions Judge,
Delhi

New Uelhi, dated the g ] Fepmutity, 2004.

Sub:  Grant of 1 or 2 days’ conjmuted leave to Judicial Officers.

Sir.

I am directed to say thatHon’ ble the Chief Justice and Hon’ble Judges of
this Court have observed that the Judicial Officers are availing commmuted leave
for 1 or 2 days frequently, v'fh,ich is pot a heulthy practice and should be
discouraged. Their Lordships h i{e directed that the Judicial Officers should not
take commuted leave for 1 or.2 days, and instend take casual leave in such

eventualities. ‘ '
t am, accordingly te request you to Issue necessary instructions on the

subject for compliance.

/!

5! ' Yours faithiuliy,

_ ~ !
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FEOM . T 4y Gl
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Tha Reglstrar i éﬁo _
High court of DelM#* g MY 499
§EH;D‘Q—E i - *
To s
Tha District & Sassiona Judgo
pusd.
¥ew Dalhi; datsd tha / I vay® 1999,
sir,

I am directed to rafer to this Court's letter ¥o.d5e/

Gaz+/Pirs dated Bth Jan.y 1566 and itz rominder'w dated 4.:3.97
wherely it was impressed that tha Judicial Officers should avail
casual' Ieave in & manner that it is spread over the whole of
zalender Year to mest any unfor¥san axigenciag or brief illness
or urgent worketc and thay should ayold taking regniax laave for
a day .of two, in driblets for the purpose. However it has bean

. noticed that thase instnictions are not being adhered to scrupal-|
oUsly and thare have beein- nunber of instapcsas in the year 1998 )
whare atter exhiusting all the 12 days ci3sual leave in tha early
part of the year, officars have beon regularly and repsatedly

‘ ayalling esarned leave in diiblets for 8 day or two on account of
urgent work or brief ilinsss ste in disregard of the aforesald j
instractions, which not only dislocates regular Coart work mut |
also results in undertalking of avoidable lenghty adminiatrative
procedure for tha grant of eamed leave for ‘sach dupationis). &
1ist of the Judicial Officars who Availlad earned leave in driblet

A~
\ Surt® durlng the year 19968 ik enclosad herewith, The Non'ble the Actin
e chief Justice and Hon'ble Judgea of thls Court have takan u geri
.-1‘:'\"\-‘0\9 vi:qg of g.‘ha m:te; and hag bean glaa..;d to diract that thasa
A instructions, in futurs, complied with strictly and non-cor
thoreof would be viewed seriduslyy Y )

. Accordingly, I 2m divected 0 raguest vou that th
instructionz issded vide this Court's lat‘.tag No.éﬂﬁaz./PfF?'
dated 8h q"a.n. . 1986 may be clrculsted igain to all the Juwdicial
Officers for strict complimnce and they may be informed that
non-compliance thexeof would be viawed seriously,

s Action taken may be intimated to this Court.
fttrer 2ok : .
::‘:;:ﬁ'- o Yours faithfallv
o Encl aho ' "
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